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per cent that for manufactured products
shows & rise of 5.9 per cent. However,
if the food products group (which includes
edible oils and sugar, khandsari and iuz)
is climinated, the price rise in manufac.
tured goods would be only 4-0 per cent,

It will thus he seen that higher prices
of raw materidls have not resuited in any
unduye increase in the prices of finished
products, nor should they have exerted
any adverse influence on industrial produc-
tion. Yad wtreal output has been affected
to & certain extent by shortage of coal and
electricity and bottle necks (u rail tranvport,
These are being tackled and, with imptove-
ment in theve sectors industrial production
should do better, In the meantime,
Government aas been undertaking sizable
wmports of critical items like iron and steel,
cement, soda ash and rubber to relieve
shortages,

Guidelines regarding cash in hand
by a company

764. SHRI S S DAS: Will the DE-
PUTY PRIME MINISTER AND MI-

NISTER OF FINANCE be pleased to
state:

(a) Jwhat are the rules and gudelines,
underthe Income-tax Act or Company Law
as to how much “cash 1n hand’” a com.
pany can keep; and

(b) what1s the system to check that the
30 called cash i hand, is actually in pos.
session of the company and not used for
ullegal purposes?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) Under the
Income-tax Act or Company Law, there
are no rules or guidelines as to how much
“cash in hand' a company can keep.

{b) Under the Income-tax Act, tg6I,
and the Company Law, there 1s no system
to check that the so called cash in hand
is actuslly in the possession of the com-
pany at any given pomt of time. The
only exceptions to this under the Income-
tax Act are when search and seizure or
survey operations are carried on m the
case of a company under section 132/
133A of the Inocme-tax Act, 1961 when
actus! cash balance could be taken and
tallied with the position refiected in the
books of accounts. In case of any differ-
ence in the cash balance as per the
books of accoynts and the cash balance
found on actual tally necessary enquiries
and investi are made (o fipd out
how the di is nccoynted for, Under

Lhw. the only check on cash

Toa), s per the established auditm
st the time of audit when casl
physically verified by the auditors,

Assets of Indiaus and Companies
seized by Pakistan

J&s. SHRI KIRTI BIKRAM DEB
BURMAN: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) what percentage of the Indiaa
Nationals/Companies whose asets were
scized by Government of Pakistan during
indo-Pak conflict of 1965 as "enems:,rpro-
perty” ad hoc grant of a5 per cent of the
value of venfied claims has so far been
paid;

(b) the total amount of such grants paid
%0 far; and

(c) in how many cases the claims have
not so far been verified and the reasons
for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) So far
payments have been made in respect of,
approximately, 10% of the claim cases of
Indjan nationals/companies whose assets
in.Pakistan were seized by the Govern-
m%nt of Pakistan during Indo-Pak conflict,
1965,

(b) The total amount of ex-gratia
grants paid so far 1s Rs. 23 8o crores.

(cg The number of claim cases pending
verification are 26475. For computing the
verification of claims, location of pro-
perty, area of the property, the year of
construction of the building, nature of
forest, bank balances etc, are taken into
consideration. Hence the verification of
claims is a complicated and time con-
suming process. However, all out efforts
are bemng made to verify claim cases,
expeditiously.

1i Committee report on comtrol
Deg ‘:ndlulurd.ﬁ

766, SHRI VASANT SATHE: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether Vadilal Dagli Committee
on control and subsidies have submitted
its report to the Government;

(b) if so, what are the important find.
ings and recommendations made by the
Commuttee;

(c) details of action/decision by Govern-
ment on the repor ; and

(d) he names of the Ministrics involved
in follow.up action and their reaction to
%e rec?om'nanchﬁnnl made by the com-

ttee "





